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ibunis Act, 1985, the applicant prays fo 

the respondents to consider his case fo 
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or 

after death of elder brother of the applicant, his widow applicr 

for appointment to the post of E.D.B.P.M. on compassionate grounf' 

and while her case was under consideration, the widow also expired 

on 8.2.1994. Thereafter1 the present applicant, the younger brother 

of the deceased Government employee, applied for compassionate 

appointment. His Case was recommended apparently by the local 

M.L.AS, the local Sarpanch (Sri Krutartha 3ehera), and the Chairman, 

Gania Panchayat Samiti, in their lEtters at Aflnexure-6 series. 

The respondents in their letter dated 2,12.1994 have informed the 

applicant that his case has been considered and rejected by the 

Circle RelatiOfl Committee. Under these circumstances, the 

applicant has come before the Tribunal with the prayer referred to 

earlier. 

3. 	 I have heard the learned lawyer for the applicant 

as also the learned Senior Standing Counsel appearing on behalf of 

the respondents. The respondents in their counter have pointed out 
a 

that a brother is not3ependent member of the family and therefore, 

on the death of the elder brother of the present applicant, his 

case cannot be considered on compassionate ground for appointment. 

The respondents have also pointed out that the minor son of the 

deceased employee is not being looked after by the present 

applicant, the child has been taken away by his maternal UflC1C 

7. 
and is being brought up in his house. From the materials available 

on record, I find that in jfficc : 	ncu dated 9l2.i993 of 

the Department of peLsjnncI and 	ining1  following the decision 

of the Hon'ble Supreme Court in the case of Auditor General if 
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£nQia ano ohes V. bhii G.4nan1_a Rajeswara Rao, decided in 

judgment dated 8.4.1993, thc relevant porti)n of which has been 

quoted in the office Memoranduii, it has been 1ai6 down that no 

near relative will henceforth be eligible for appointment on 

compassionate ground and it is only a widow, or son, or daughter, 

or adopted son, or adopted daughter of a deceased Government 

servant, who can be considered for appointment on compassionate 

ground. This ffice Memorandum is at Annexure-R-1 to the counter. 

In this view of the matter, the present applicant has no case. 

It is further noticed that the same Sarpanch, Sri Krutartha 3ehera, 

who ha6 strongly recommended the case of the applicant in his 

letter dated 25.3.194, referred to earlier, had written another 

letter to the departmental authorities within two months thereafter 

on 26.5.1994, stating that the child of the deceased employee 

has been taken away by his maternal uncle's family and the 

present applicant is not looking after the child and, therefore, 

it would not be proper to give any compassionate appointment to 

the applicant. I mention this only to bring out the point, which 

I hope is self-evident to the departmental authorities, that in 

matters of compassionate appifltmCflt, it wOuld be dangerous to 

go solely by the recommendation of M.L.As and Sarpanches as they 

may often be subject to lcal pressure. 

4. 	 In consideration of the above, I hold that the 

riginal Application is without any merit and the same is  

rejected, but, under the circumstances, without any order as to 

casts. 

Nayak,p 

(s.si) 
VICZ-CHA  


